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To,Dated: 15-08-2013

Respected Brother Shri.VedPrakashVermajee,
SRO (QoS)

TRAI, New Delhi — 110002.

E-mail; vedverma2gmail.com

Dear Sir,
Improving the existing complaint Redressal Mechanism

We refer to your letter dated; 14.08.2013 and appreciate the draft regulations.

However we have noted that no time limit is stipulated for redressal. We strongly
believe that when there are citizen charter in each of the offices/department why it
is not with TRAI?

We therefore suggest 15 days time limit for redressal of general appeal and 30
days for complicated appeal. Also there should be accountability for violation.

Hoping inclusion of our suggestion in the regulation.
With warm regards,

Yours sister

RamabenMavani,

Ex-M.P. Lok-Sabha,
CAG Member, TRAI
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